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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. NO. 248/2023

IN THE MATTER OF:

Varun Gulati

State of UP & Ors.

Versus
... Applicant

... Respondents

REPLY ON BEHALF OF THE RESPONDENT NO.12/ RAJPUT
INDUSTRIES

MOST RESPECTFULLY SUBMITTED:

PRELIMINARY OBJECTIONS

1. That the answering respondent is a Citizen of India, and

is running a business of 'Dyeing & Washing of Jeans', in a

lawful manner and by observing all precautions envisaged

by law. This fact has been established by the report of the

UP PCB and of the Joint Committee, filed before this
Hon'ble Tribunal.

It is most respectfully submitted, that it was incumbent

upon the applicant to prove his case by adducing sufficient

evidence, and not make wild and baseless allegations

against the answering respondent, who has been forced

to run pillar to post seeking legal advice, resulting in legal

costs .and loss of productivity.
i t a -· ]

'
It is most respectfully submitted that even the

¥ ·1. ·

photographs annexed with the OA, nowhere bear any
description or state that the same pertain to the

answering respondent's establishment, however the
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applicant has tried to pass off the said photographs as if

the same pertain to, the establishment of the answering

respondent.

Moreover, even in the representations dated 18.8.2022

and 14.3.2023, made by the applicant to the official

respondents, nowhere the answering respondent has

been named. It is thus clear, that even the certificate by

the applicant in Para 5.18 of the OA, stating that he has

exhausted other alternative remedies, is misleading.

Moreover, even in the body of the OA, the applicant has

not once mentioned the answering respondent, despite

that, he has been arrayed as a respondent in the memo
of parties.

It is further submitted that without once naming the

answering respondent in the body of the OA, the OA is full

of baseless words & phrases like "illegal & unauthorized

dying factories", and "These dying factories are operating

illegally without obtaining any Air & Water consent from
' , 1·.

R.3 i.e UP PCB and without obtaining the _groun_d water
i •

extraction NOC/ Permission/ Consent from UP Ground
,' ' · ! - • •

Water Department". Hence, the applicant has created an

impression, as if it's the answering respondent who is

running his establishment, without any authorization from
: '

the official respondents.

It is submitted that all that the applicant had to do was to

file a simple RTI application with the UP PCB or the Ground

water department, and he could have received this
». 4"

2

. ! .

l i

;
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information, from the relevant authorities, without having

to invoke the hallowed jurisdiction of this Hon'ble Tribunal.

Rather, the applicant has chosen the long route, by

invoking the jurisdiction of this Hon'ble Tribunal, with
'incomplete facts, thereby wasting precious Judicial time

and resources.

It is therefore stated that the present OA is full of general

and omnibus allegations, and the same deserves to be

dismissed with exemplary cost as per S.23(2) of the NGT

Act, 2010, so that the plenary jurisdiction of this· Hon'ble

Tribunal is not lightly invoked by irresponsible litigants, in
future.

2. That in this. regard, the Hon'ble Supreme Court of India,,
has held in Dr. Buddhi Kata Subbarao v/s Mr. K.

Parasaran, 1996(5) sec 530, as under:

"No litigant has a right to unlimited drought on the court

time and public money in order to get his affairs settled in

the manner as he wishes. Easy access to justice should

not be misused as a licence to file misconceived or

frivolous petitions. After giving our careful consideration

to the submissions made at the bar as well as those

contained in the memorandum of the application, we are

of the opinion that this application. is misconceived,
! <

untenable and has no merits whatsoever. It is accordingly
dismissed".

Further, the Hon'ble Supreme Court of India, ha? held in
. , I

Noorduddin V/s K.L Anand 1995 SCC(1) 242, as under:

3

$'

'' (
'' . I'.
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"Equally the judicial process should never become an

instrument of oppression or abuse or a means in the

process of the court to subvertjustice".

Furthur the Hon'ble Supreme Court of India has held in

Sabia Khan & Ors. v/s State of UP & Ors. (1999)1 SCC
271, as under:

"4. After hearing Mr. Sharma, learned Counsel for the

petitioners, it is obvious that the petition is misconceived

and based on a total misconception. It is an obvious
; ,. ' -

attempt to question the correctness of the orders of this
+ ,

Court through a writ petition under Article 32, which is not
t

permissible. The objection with regard to the office report

is also not tenable. Filing of such a petition is an abuse of

the process of the Court and waste of the time of the

Court. We do not find any merit in this petition which is

dismissed with costs, assessed at Rs. 10,000/-".

That in Satyabrata Sanjeev Kumar Mohanta v/s MoEF&CC
J i •

(OA/53/ 2023/EZ), the Hon'ble NGT has held as under:

"26. We are, therefore, satisfied that, not only is the

Original Application not maintainable but the same is an
' ' - , , ';

abuse of process of Court in view of the order passed by

the Hon 'ble High Court of Orissa at Cuttack and the

Hon 'ble Supreme Court
·,·

27. In view of above, the . Original Application
f ' . . ',

No.53/2023/EZ is accordingly dismissed with a cost of Rs.

10,000/- (Rupees Ten Thousand only) against the
;- l

Applicant, Satyabrata Sanjeeb Kumar. The amount of cost
' : I : ! I 1
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shall be deposited by the Applicant with the Ld. Registrar,

National Green Tribunal, Eastern Zone Bench, Kolkata,

within one week from the date of this order. In case the

Applicant fails to deposit the amount of cost with the Ld.

Registrar, National Green Tribunal, Eastern Zone Bench,

Kolkata, the same shall be recovered from him by the

Collector & District Magistrate, Keonjhar, in accordance

with law and the same shall be deposited with the Ld.

Registrar, National Green Tribunal, Eastern Zone Bench,
Kolkata.

28. Let a copy of this order be also forwarded to the

5

Collector & District Magistrate,

compliance".
Keonjhar,

t
for due

That in Virani Construction Co. v/s The State Level

Environmental Impact Assessment Committee, Appeal

No. 72/ 2013, the Hon'ble NGT bas observed as under:
' !

"16. Taking a stock of the foregoing discussion/ we are of

the opinion that the Appeal is not maintainable and is
%

incompetent. We are of further opinion that the appellant
C

filed the present Appeal with. malafide intention to put
' I .

pressure on SEAC and SEIAA, in order to escape from

credible action contemplated against him. In this view of

the matter, the Appeal is liable to be dismissed with

exemplary costs. We accordingly dismiss the Appeal with
{ . 4 c ;

costs of Rs.1,00,000/-(Rs.One f:.,ac)".
i'

,. ,

That in Waseem Ahmad v/s State of UP, OA/62/2023, the. ' / .

Hon'ble NGT has held as under:
+'. i.­

1.
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"5. In view of above, the application was based on

misleading and false facts which has resulted in abuse of

process of law. Accordingly, the application is dismissed

with cost quantified at Rs. 25,000/-".

That the Hon'ble High Court of Delhi has held in Trans

India Logistics v/s UOI, 2014 sec Online Del 1135, has
held as under:

"9. The aforesaid conduct of the petitioner amounts

to deliberate concealment of material facts from the
i

Court, which itself is considered.a sufficient ground for the, r - -
Court to dismiss the present petition. The petitioner

cannot expect equity to flow in his favour when he elects

to approach the Court with unclean hands and states half

truths and makes selective disclosures.
-- ·

10. In view of the aforesaid facts and circumstances,

while refraining from imposing substantial costs on the

petitioner for intentionally failing to reveal all the

necessary and material facts to the Court and deliberately
' I

failing to place on record the relevant documents, the
,

present petition is dismissed with costs of Rs. 10,000/- to

be deposited with the Delhi High Court Mediation and

Conciliation Centre within two weeks from today and

proof of deposit, placed on record within the same time".
. ·!- ' .:

3. It is reiterated that answering respondent is carrying out
its business as per law. It is also submitted, that as per

' , '
Section 20 of the National Green Tribunal Act, 2010, one. ' .. . . : , '? . . ·' : ,:: ~- ..

of the principles that the Hon'ble Tribunal is required to, - . . .. ·r : - -
» ,

apply while deciding any issue before, it is that of

.
'--

6
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4.

"sustainable development". It is submitted there are laws

and norms which every industry in India, is liable to follow

while carrying out its business, so as to mitigate the

harmful effects to the maximum possible degree, which in

the present case, the answering respondent is fully

abiding by. It is submitted that the dyeing industry in

India is competing against industries in other parts of the

world like that in Bangladesh, where the labour laws and

environment norms are non existent.

It is submitted that the answering respondent is not only

complying with all the environmental laws, but also labour
' I I ·,

laws, and in the present globalized hyper competitive
. : }

market, and any disruption, costs dearly to the answering
respondent.

That the answering respondent is . running h.is
. !

establishment with all requisite consent and permissions

from the relevant authorities. In this regard it is submitted
· - ·+ ,

that the answering respondent No. 12 i.e, Rajput

Industries is holding consent to operate issued by the UP

PCB vide letter dated 21.02.2023 dyeing and washing of
: f. ' ; • ; .

jeans and the same is valid upto 31.12.2024. it is also

submitted that the answering respondent has been issued
. l r '

no objection certificate for the use of ground water by the

ground water department, Ministry of Jal Shakti,

Government of Uttar Pradesh. Furthermore, the
+ !: 2

answering respondent has been authorised by the UP PCB
I I I .

vide letter dated 26.06.2023 for the generation,
' ;

collection, utilisation, storage and disposal or any other

use of hazardous or otherwaste or both for a, period upto
•• 4 • • t « • . , { · ­

7

s i p

.,

,., . ,,,

I·
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22.07.2028. Further, the· answering respondent has

engaged the services of Bharat Oil and waste

management Ltd., for lifting, transporting, treatment,

storage and disposal of hazardous waste from its plant

and the same is being carried out by the latter as per the

agreement, and in: terms of environmental norms.

Moreover, the said agreement envisages that the latter

would also undertake complete analysis of hazardous

waste as per CPCB guidelines and the latter may also

engage a govt recognised or MOEA approved third party

laboratory for the said purpose. It is therefore submitted
'·

that the applicant is making a false and baseless allegation

without any iota of evidence supporting the same. It is

further submitted that the answering respondent is not
I

extracting ground water beyond the permissible limit. It is
·; t '. · .. '

also submitted that no effluent whatsoever is being
' ' . ') . ·.

pumped in the ground, hence there is no question of
' r .

contamination of the ground water. It is submitted that. ' . .

the sludge is being collected by the aforesaid, M/S Bharat
'

Oil and waste management LTD.

PARAWISE REPLY TO THE ORIGINAL APPLICATION FILED. BY
THE APPLICANT

1-4 That the contents of the said para,are falseitherefore hence,

denied except those that are matter of recmr:d.: lihe applicant
· ! ,

claims to be engaged in activities relating to environment

protection and restoration for last many years, however, he

has not given any details regarding the same and no
evidence has been annexed supporting the said assertion. It

is submitted that the present petition filed by the applicant is

. : ! : '
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+

.
L
1
'

an abuse of the process of law as has been explained in detail

in preliminary submissions, and the same must be read as

part of reply to the said para. It is also specifically denied

that the applicant is a resident of Ghaziabad, UP and as such

the present petition at best can be termed as a public interest

litigation which can only be entertained by the Hon'ble High

Court of Delhi and the Hon'ble Supreme Court of India.

REPLY TO FACTS OF THE CASE

5.1 - That the contents of the said para are false therefore hence,

5.4 denied except those that are matter of recprd. That the
t t i

answering respondent is running his establishment with all
• J

requisite consent and perm.issions from the relevant
{

authorities. In this regard it is submitted that the answering

respondent No. 12 i.e, Rajput Industries is holding consent, . .

to operate issued by the UP PCB vide letter dated 21.02.2023

dyeing and washing of jeans and the same is valid upto
I l .:

31.12.2024. it is also submitted that the answering

respondent has been issued no. objection certificate for the
I :; I

use of ground. water by the ground water department,
. . : . - f t ,

Ministry of Jal Shakti, Government of. Uttar Pradesh.
.. ' .. !- 13

Furthermore, the answering respondent has been authorised

by the UP PCB vide letter dated 26.06.2023 for the:- !'. i-- t

generation, collection, utilisation, storage and c;lisposal or any
' • J •

other use of hazardous or other waste or both for a period
.. • ! : .

upto 22.07.2028. Further, the answering respondent has. . -

engaged the services of Bharat Oil and waste management
I • • • •' '

Ltd., for lifting, transporting, treatment, storage and disposal
of hazardous waste from: its _plant and the same is being

: ' J . ' : . ' . l I,, '·

carried out by the latter as per the agreement, and in terms
t, t

9

't .

I
'

i-
I,

. l
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of environmental norms. Moreover, the said agreement

envisages that the latter would also undertake complete

analysis of hazardous waste as per CPCB guidelines and the

latter may also engage a govt recognised or MOEA approved

third party laboratory for the said purpose. It is therefore

submitted that the applicant is making a false and baseless

allegation without any iota of evidence supporting the same.

It is further submitted that the answering respondent is not

extracting ground water beyond the permissible limit. It is

also submitted that no effluent whatsoever is being pumped

in the ground, hence there is no question of contamination
I • ,' I •

. . .
of the ground water. It is submitted that the sludge is being

- ! . i·

collected by the aforesaid, M/5 Bharat Oil . and waste
1 " I +e ' • ,: .J

management LTD.

S.S. That the contents of the said pa_ra are false and, therefore
i - ;

denied except those that are matter of record. It is
. : i'

5.10 specifically denied that any untreated or toxic effluent is

being directly released in the _drains, hence the answering

respondent is carrying out its activities fully, in conformity

with the law.
1 :7

That as regards the CETP, the relevant authorities are best
' . : · ;}l-- · ; ::-­

equipped to an_swer the same. •
· ,}, .

It is factually incorrect on the part of the applicant to say that

the answering respondent has not installed an EJP and that
: • !+ : ',

effluent is being discharged without it being treated.
·.· ' .

It is specifically submitted that the photographs of the dyeing
units annexed as ANNEXURE A-1 with the OA, do not pertain

.! ' ' l :

to the answering respondent. Hence, it is submitted th_at the
. ,,. ' '

applicant has deliberately tried to mislead this Hon'ble Court
I

...
, '.

10

•' I

j

i: · . r · ·:
•• I

i

,:'1
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I

j
l .r.

by showing photographs of un-treated effluent being

discharged and passing it off as that of the answering

respondent's establishment.

It is specifically denied that any untreated toxic effluent is

being released in the open and it is submitted that all

precautions as per law are being observed by the answering

respondent.

It is further submitted that the running of diesel generator is

part of the consent granted by the UP PCB to the respondent,

and on this count also the applicant has made completely

false allegations.

It is however submitted that the answering respondent is

complying with the restrictions imposed from time to time

under GRAP in Delhi NCR by the Commission for Air quality

management in NCR and adjoining areas.
I

5.11. That the contents of the said para are false and therefore

denied except those that are matter of record. It is reiterated
i t .l :· ­

5.14 that the answering respondent is running his establishment

fully in compliance with the environmental norms and in line
' 'I

with authorisation received by it from various governmental
i

organisations. It is submitted that all industrial operations

are being carried out as per _norms and the applicant is

making bald allegations without any supporting evidence.

That the applicant has not provided any evidence whatsoever

to prove that the areas of Roop nagar, Arya nagar, Tronica

City of Loni area Ghaziabad are having any higher rates of
•.. 1 :. : :. :s

cancer than in other. parts of. Delhi NCR. Moreover, the
'. . : : ' . { } .

applicant has not annexed any evidence to prove of the said
. . I 'I . • . ·. . ' .

areas having earmarked as "Cancer Colonies".
•· • • 4 2·4

:I

11
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It is submittedthat no :untreated affluents are being released

by the answering respondent and all the activities are being

carried out as per law.

That electricity connections have been installed as per rules

and the answering respondent is making regular payments

of his regular electricity bills. This is another instance of wild

allegations being made by the applicant without an iota of
evidence supporting the same.

5.15 That the contents of the said para are false and, therefore

denied except those that are matter of rec.ord. That the
::· }

judgement of the Hon'ble Supreme Court in CA/67_76 of 2009
1 • 1

12

5.16.

5.17.

was rendered in the peculiar facts of the said case and has

no bearing whatsoever in the present case. It is reiterated
. .

''
that the answering respondent is carrying out all the

I I ' •· - ;.i - .

activities as per the law and is. being regularly monitored by
· '4 ·· ··

the various governmental agencies from time to time

ensuring compliance, in letter and spirit.

That the contents of the said para are false and, therefore
'i ; · ·

denied except those that are matter of record. It is submitted
• # { + •

that the correspondence made by the petitioner with the
authorities is for the relevant authorities to answer. It is

' ' ' .. ,• . . . ,. ~ :· .

reiterated that even prior to the, filing of the present OA, the
' ·' : ; .• ' I ..

relevant authorities have carried out inspection at the:.- .:r ·J ·:+
answering respondent's establishment, and havefound it to
be in compliance with the norms.

5.18. That the contents of the said para are false and, therefore
:I .

denied except those that are matter of record. It is submitted

that the present OA is not bonafide and is an abuse of the

process of the law and has been filed hastily without
I •. , •. , 1 ' · ·

5.19

,·

; 1 · · ·

t :

., ...
'
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6.1.

- 6.8

ascertaining the facts. It is submitted that prior to the coming

of the applicant before this Hon'ble Tribunal, it was

incumbent upon the applicant to carry out due diligence and

to find out if in fact the answering respondent lacked

authorisation from various governmental authorities. By

launching the! present maNcious prosecution against the

answering respondent, not only the present OA is liable to be

dismissed, but in fact exemplary cost is liable to be imposed

. on the applicant for putting the dyeing industry in India at a

comparative disadvantage than its counterparts in
I , .

Bangladesh, and also putting the jobs of several workers at
risk.

That the contents of the said para are false and, therefore
.' . .:. .

denied except those that are matter of record. It is submitted
: ·• : f¢­

that. the applicant is sermonising on the ill, effects of the
' ! . .• ·· ' ·. ' '. ·'! . -

dyeing industry and hence does,not require any reply in this

regard from the answering respondent. It is reiterated that

answering respondent is carrying out its business as per lay.
. , :, .I ( ; • I ! ..

It is also submitted that as per Section 20 of the National

Green Tribunal, Act, 2010, one of the prjncipl.e? that the

Hon'ble Tribunal is required to apply while deciding any issue

before it is that of "sustainable development". It is submitted
·- 4{'

that there are laws and norms yvhich every industry in India,
. ; I ' . I : ; • • • • +.ss . . : . ::. .

' f ·. ... •

is liable to follow whfle carrying out its business, so as to
; . _ r ; · · : ; i , ··• 1 • %.8:"

mitigate . the harmful effects to the maximum possible
' . . . - '. · , '

degree, which in, the present case, the answering respondent
' f .•

is fully abiding by.
, . ; I

l . ' " E

13

i ' i ;

j .a

I ..
·'t !
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denied except those that are matter of record. That the

present OA has been file beyond the period of limitation and

as such cannot be entertained by this Hon'ble Tribunal.

SUBMISSIONS WITH REGARD TO REPORT OF THE UP
· i I ; .

PCB FILED BEFORE THIS HON'BLE TRIBUNAL
I ' I.,'. I

That the said report has been filed after inspection by their
! . :- '

team on 21.12.2023. As per para 2, it is, clear that the
! ' f - • '

REPLY TO GROUNDS

7 .1- That the contents of the said para are false and, therefore

7.5 denied except those that are matter of record. It is reiterated

that the answering respondent is carrying on its activities as

per the applicable laws. That with regard CETP, the relevant

authorities are, best suited to reply to the same.

That the contents of the said para are false and, therefore8

1.
i

i..

2.

3.

answering respondent is having his own individual effluent
.. ' '• .

treatment plant. To that extent the assertion of the applicant
• I / / •

that the answering respondent is not having any ETP, has
been proved wrong.

: ,I l :

It is also clear that in the inspection carried out by the UP

PCB on 07.10.2023, the visiting team did ,not find any

violation of the law in the premises of the answering
t , ' I t r { ' « •

respondent.
I •I .

That even in the inspection dated 21.12.2023, carried out by

the UP PCB no non compliance was observed by the visiting
,I '

team. Hence, on two occasions nothing adverse have been
detected against the answering respondent.

. I .. f

4. That the details of the authorisation have been given at page
24. of ,the said report, and it is clear that the answering

i {i''i .i [e!· ; t.° 1·. ..

respondent is in full comp iance of all governmental norms.

i I''

·, I.. ' ·1
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1.

2.

SUBMISSIONS WITH REGARD TO REPORT OF THE

JOINT COMMITTEE FILED BEFORE THIS HON'BLE

TRIBUNAL. '

That the joint committee undertook its inspection on

13.06.2023 and 14.06.2023, as per the report.

That even the joint committee has stated in its report that

the answering respondent has acquired CTO from the UP

PCB, and the mode of affluent disposal is through the ETP,

and the disposal is done through TSDF. It was also found that

the ETP was in operation and the .lab analysis of the treated
\ ..

affluent was found to be within the prescribed norms.
t %

PRAYER· S •

On the basis of the above submissions, it is humbly prayed

that the present OA be dismissed, with exemplary cost in favour
of the answering respondent.

DEPONENT

Anuj Kumar Sharma
'ADVOCATE

DEPONENT
:I I

Through

: '· !

l ;_

Date: 8.2.2024
Place: New Delhi

VERIFICATION

I, the deponent herein, do hereby verify that the contents of the
above reply are true and correct to my knowledge based on

I ; !I ' ; ' ·-•
records. Nothing is false therein. Verified at New Delhi on

8.2.2024.

l
I

i : _I I !
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IN THE NAUQN4L &JR EEN
PRINCIPAL BENCH, NEW DELHI

O.A. NO. 248/2023

IN THE MATTER OF:. .

TRIBUNAL

Varun Gulatii
Versus

•.. Applicant

State of u P 8 Ors. • .• Respon(:lents

AFFIDAVIT

, I, /i,~A - , Aged about,.,;,<'.{ years, S/o Sh. -
~· ro·riet1:~;: ' ......-----=- ....__,__.,..,. I, 7~reby

solemnly affirm and state as under:~ 2
1. I arn the answering respondent herein in the above noted matter and

am well conversant with the facts and circumstances of the present
case and also competent to swear the present affidavit~

2. That the contents of"the accompanyiqg reply has peen drafted by my
, ··• I

counsel as per, my instructi.ons and to say that the contents thereof
re true and correct.
at the ann"'fures are true ~opY br their respective art~

d.a+­r .,s? ass, .A.51;\ ~ v :tl/li
$$ a a«s°so"," verrFrcArroN
{' c.\
.,<··n1\.4
l'· - I; the deponent herin, do hereby yerifyttharuthe contents of' the above

reply are true and correct to my knowledge based on records •. Nothing is
false therein. Verified at New Delhi on le

.- es+ «a

\ o,·.n (om11ii:,
.. \J - '
,+aurat ,...,, f•1,
y1 %°"'i . u,:
id 2'

')5/0<
.l tJ, :;..-;•:.?:

f Q S FEB 20241

. I ' )
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f·-> UPPCB ANNEXURE R-1
Utta:r Pradesh Po:Uution Control Board

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Luck:now-226010
Phone:0522-2720828,272083 I, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

17

Date: 21/02/2023176021/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/('.j.HAZIABAD/2023
To,
Mis
RAJPUT INDUSTRIES

A-77, Roop Nagar Industrial Area, Loni, Distt- Application Id-
Ghaziabad,GHAZIABAD,201102 . 19571910,;..,"

$
1
' Consolidated Consent to Operate andAuthorisation hereinafter referred to as, the CCA (Consolidated j
Consent & authorization) (Fresh) under Section-25 of/the Water (Prevention& Control of Pollution)

; Act, 1974 and under Section-21 of the,Air (Prevention & Control of Pollution) Act, 1981

}CA is hereby granted to RAJPUT INI)UsTRIEs located at,A-11, Roop Nagar Ind~stria! Area, Loni,
Oistt- Ghaziabad,GHAZIABAD,201102. ·subject to the provisions of the Water Act, Air Act and the
orders that may be/made further and subject to following terins and conditions :-''
I. This CCA RA.lPUT INDUSTRJES granted for the period from 22/01/2023 to 31/12/2024 and valid for
manufacturing of following products.

s Product Quantity UnitNo
I .

1 Dyeing and Washing 1000 Numbers/Day.of Jeans

'
Kind of Effl~ent Quantity(KLD) Treatment facility Discharge noint

Domestic ' 1.2!I<;JpD SepticTank • 2: I i !i

35KLDIndustrial ETP: .: . ~
J.

.. ' i ·' ; •·

2. Conditions underWater(Prevention and Control of Pollution) Act -1974 as amended:-,a) The daily quantit7 of effluent discharge (KLD) :- I.
;
;

j__
,i\ ·• ·i

y ' -., . '" .
{ii) TradeEnluent Tleatmet and Disposal :-The applicant shall :Operate Efflueb.t Treatlnent Plant consisting ·
'of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
'. In case of stoppage of functioning ofETP; production has to be stopped immediately-and this Board has to
be intimated by fax/phone1/email with a rdport in this regard to be dispatched immediately.
;(iii) The treated effluent, shall be recycled, to the maximum extent and should bereused within the premises

· for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment; (Protection) Rules, 1986 and applicable tothe unit frop;i time-to-time :-
i ' i . .t

Industrial Effluent Quality Standard

l S.No. l "Parameter Standard
(iv) Sewage Treat,nent and Disposal :- TKje applicant!shall providecomprehensive STP as is required wit±feference to influent'auartity and quality{In case of sioppage ot'--h.mctioning ofSTP; pro:duction has to be

• l·. ­i• I • I

: ~- : l. 1, ...

589



18
dispatched immediately. _

l (v) The treated sewage shall be reused in gardening 'as far aspossible. The STP shall be maintained
i continuously so as to achieve the quaHtY, of the treated sewage to the following standards.!

_ IS No. I Parameters , I Standards
'3. Conditions under Air (Prevention and ControlofPollution) Act-1981 as amended:-
i) The applicant shall use following fuel anci'install a comprehensive control system consisting of control
i equipment as required with reference to generation of emissions and operate and maintain the same. . .

continuously so as to achieve the level of pollutants to the following standards.
f ' '; '

Air Pollution' Source Details

'ir
SNo. Air Type' of fuel Stack no Control Height of

I Pollution i Device StackSource
1 300 Bio 1 Particulate 14 meterfromKG/Hour Briquette/Bi Matter ground levelI Baby Boiler omass/PNI

: G
2 62,.5 KVA HSD 1 ... Sulphur As per normsDG Set Dioxide I

j '·
1

Erµ:rnission Quality Standards

: I

75 !70 65 5555 45 "50 40

Day } Night Day Night .Day Night Day, Night
Time: Time Time Time· 'time 'Ti.me Time Titne.

I :
i
I

« j

I '' ' : I ..SNo. Stack no Parameters Standards
1 1 Ji Particulate Matter As per applicable

norms
2 1

...
Sulphur Dioxide As per applicable'' i I. ! .

! norms, ' ..
In case of stoppage of !functioning ofair, pollution controlequipment, production has to be stopped

f immediately and this Board has to be intimated by fax/ph9ne/email with a :report in this regard to be
#dispatched immediately 1i' : ! ·

. I. (ii) The unit will not use any type of restricted fuel. j

@) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day: time as prescribed for respective

} areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
1Day time : from 6.00 a.m. to 10.00 p.m., Night time: from,10.0.p.m. to 6.00 a.m..
i - I • •

Standards for
Noise level in
db1(A) I.le_q

i ..·: . f'"'
; I I I I I . I c: -, . ' .· I Jl 4. Essential documents to be submitted by the lndustr:y/U11~t a,s Applicapl~ :- , ,
I (i) Environment Statement in Fonn-V of:En"iriromnent (Protection) Rules, 1986. 1 .•.

! (ii) Quarterly compliance report of the CCA, photograph ofETP/APCs/Waste Storage Area.
t 5. Competent Auth6rity reserves the right to change/modify/add any time any condition of this CCA.i\.:, TT-!... t.__ ..._ ----~-- •••: ...1....t. .. -"-11- ...:_...; _~j-!.C:- 0. ------1 __L:.. .::i: ... ; '11.T-- -----1L --"---· ;_; __ --"
£;

I , •.. :.

t te I
.,.,,
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may be necessary.

+
; J. I

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
.7. In compliance to the G.O 1011/81-7-2"021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
i Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawald Forest as

. per the SOP available at URL:-http://www .upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

J amount equivalentto the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
'only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non­
j compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

kresponsibility of the industry to comply with the various conditions of the NOC obtained from the
}competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.l ! : I ·. ' ' .' G I C d"ti I I '· enera on r ons:- ·

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
~ ,rr:ionth from the laboratory recognized bytthe MoEF and shall report to the UPPCB. · ­

• . The applicant shall ho-Wever, not withd>ut the prior consent of the Board bring into use any new or altered
jqutlet for the discharge of effluent or gases emission or sewage waste from theunit. '
'(-3. Treated Industial waste water and domestic waste water shall be disposedJomtly at one disposal pomt.
The applicant shall provide discharge measurement equipr:q.ent at fmal disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

z .{gonditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
[ complyng wIth stipulated conditions or any further drrect10n/mstruct10n issued by the Board, legal act1on
J shall be initiated against the applicant. i . f :~~-
: 5. The applicant shall maintain good housb keeping. All valves/pipes/sewer/drafli.s etc. mustbe leak-proof
6. The industry shall provide unintefupted entry'to the STP/ETP iniet a~,~· outlet points, Air Pollution

~pontrol eq~iipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
· trJThe industry shall provide Inspection Book at the time of inspection to the Board's officials.
t • I • • >18. Whenever due to any accident or other !unforeseen act or event, su'.ch emission occursor is apprehended to
! occur in excess of standards' laicl down, such information shaff be reported to the Board's. offices and all
other concerned offices. In case of failure of pollution control equipni.ent, the production -process connected.o it shall be stopped with immediate effect. · . ' . ·

J . ·~~The indnstry shall operate in a manner so 'that all emissions be emitted through designated chimney/stackl J·· • '
tonly.

jlO. in case of any;clamage to the agricultuire productivity, human:hal:H~ation etc.:by the operation of industry,
it shall be imperative to stop production il the industry with immediate effect and such information shall be
reported to Boards offices. The industry shall be liable to pay'cornp·ensafion alsclin such:cases as decided by
theCompetent Authority.''·.·

#ff. The applicant shiallapply before th! 60 days of expiry of'CCA dr any'clianige fie production types/
jprodetion capacity/matiufacturing process/capacity enhancehieritic. &raly'change #refluent discharge
~omtore:rnnss1onpomt I i - . :1 +:·- l.eU : ·a.. ' 9[ I& . ,

12. The Board reserves thteiright to revoke/add/modify any stipulated condition issued along with CCA, as
•. ·r : ¢' . ii

l
[Specific'Conditions;- · i :r, , L: ., j

/1-The industry shalllmaintain strict supetj,ision on fluctuations in operating parameters with-respect to each
i i ' : . : : . : '. . ~. . . [. ' . : : : :]

:- ! '

free
, ., .

, I
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591



#Pe
"

20
and CPCB server.
3- The industry should ensure the operation of the ETP in such a manner that it confirm the standards lay

J" down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.
4- The treated effluent shall be allowed to be discharged in the ambient environment only after exhausting
options for reuse in industrial process/irrigation in order to minimize freshwater usage.
5- Flow meter to be installed in all water'abstraction points and usage of fresh water to be minimized.
6- The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
7- The industry shall submitthe point wise compliance report of the CTO issued by the Board for year 2024
and audited balance sheet for the current: year and the details ·of fees deposited during last three years within

! month otherwise this CTO may be revoked.
8- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

1fi,~-The industry sh~ll submit Environmental Statement in prescribed form Vas per rule no.14 ofE.P Rules.
1 1986.
f 10- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
(could be deemed void.
11- The industry shall abide by orders/directions issued by Hon'ble Supreme Court Hon'ble High·Fer@± ,
t · Court,Hon'ble National Green Tribunal, Central Pollution ControLBoard and U.P Pollu.tion Control Board
t ' •
! for protection and §afeguard of environment from time to time. • - :. 1

i 12-The industry shlall comply with various provisions ofAir (Prevention and Confrel eflFoilution)Act 1981
as amended, Water (Prevention and Control of Pollution). Act 1974 as amended, and complY:with tlie
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment»

. ; f,Rules, 20 I 6 and all other applicable rules notified under E.P. Act 1986.' .
; 13- Unit shall comply with all the direction passed by Hon'ble NGT on dated '13.11.2018 i OA No.
]317/2015 and OANo. 231/2014.

. I . . , ,1 1 1'4- MSW waste sliould be suitable segregated. A separate and isolated MSW collection center should be
provided.

p.l- The quantity of recycled effluent after final treatment to be send to the Board monthly.
rt6- Industry shall=send the records of energy meter reading installed on ETP 'and Flow meter reading
d,regularly on quarterly basis.

! 17- Unit shall comply Plastic Waste Mdiagement Rule, 2016 as amended andSolid 'Waste Rule, 2016 as
amended. i , . J

, . 1'8- The unit shall recycle as much watetjas possibly within the plant before dtscharging it for treatment into
f+ii E,'P. s. • • ±·+· .-.-.s. ·ue T. · . . {+ :..1l.o » •.• 1­

} 19- Unit shall comply with various WasteManagementRules as notified by MoEF && CCi.e. Solid Waste
{ Management Rules, 2016, Hazardous anOther Wastes (Management and Trans bouidary) Rules, 2016, as
amended. 1 s , · ,

20-The1 industry sham ensure the time bmind compliance of stringent norms as published by the UPPCB vide
t~iffice memorandum No. H 48273/C-l/1'jGT-83/2020, dated 27.02.2020 (available at URL uppcb.com/pdf/
r~ppcb_28022020.p'df) in compliance of The Hon'ble NGT order dt. 14.11.201'9 in O.A.No. 1038/2018.'

·t 21- The unit shall submit test report of ETP outlet and Boiler emission from approved lab after operation of
} unit. i·
· 22- Unitshall installPTZ camera and connected to UP:PCB cori.trcifroom within 01 month.
' 23-'-' AnY:,souroe of<emission other than that mentioned in the Air consent seeking;application will not be

i ks i. i- --ii-.·-­? . .

(
l.

I I
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, l•byVN!KROY

Ro: y b1Jr,.2J!2l.02.2_1
• . 11:03:54+05'30'

!i j:

,

, 25- The industry should,ensure the operation of the air pollution control system (APCS) ~_1:~~c~~ ma~n~r _
t that the air emission confirms with the staid@rdsprescribed under theE.PAct1986 asiamended. i
26- The industry will ensure the continuous and un,in{errupted data supply from the OCEEMS to the SPCB
and CPCB server. :

, 27- The industry shall submit monitorip.g reports of all stacks and ambient air quality from a certified/
:' apprnved laboratory under E.P. Act 1986.
28- The industry shall obtain prior consents in the event of any addition of new emission generation sources

i such as- Boiler/ Furnace/ Heaters/ D.G. Bets or alteration of existing emission sources in accordance with
section- 21/22 of air
,Act 1981 (as amended respectively). . ·

¼-; {~;2,9 ... The use of Pet coke and Furnace oil' as a fuel is restricted in compliance of the Hon'ble Supreme court
! order. _

f 30- The Industry will use; minimum 20%jBio Briquette as fuei in the Boiler depending up.on ·its availability., ; . i
31- Unit shall establish Miyawali forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of:'

· Deptt. of Envitonrrient,forest and climate change and BG of Rs. 50,000/- be deposited within amonths time
g;~long with the proposal for proposed plantation. • ·
f!J2- Unit shall comply with the CAQM (Commission for Air Quality Management itl NCR and Adjoining
(btreas) 'direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.

33- Unit shall comply with the CAQM (Commission for Air Quality Managemehr iri NCR and Adjoining
Areas) direction no. 55 regarding DG sets.

. .

. 34- Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees». .
J_ · ~of suitable species as per the guidelines set up by the Board vide its Office Order h6.H-16405/220/20 18/0h2

I d't. 16/02/2018.The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt­
f Guidle_l60218.pdf
~ 35- Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.

I· t~1~- For operation ofDG sets ·during GRAP period unit shall compli_with CAQM directidn :ho. 55 and 68.
f37- Unit shall submit latest stack monitoring report from NABL approved labora:t:orlwitliin:'on~ month.
$38- In any circumstances production capacity will not be· enhanced without prior perrjission (CTE) froih
t State Pbllution Control Board. 1
39- All conditions imposed irl. earlier issued consent will remain the same.

t.

I
~ Cbpyto:

•
j. · -' ; gional Officer, U.P. Pollution Control Board, Ghaziabad.

I

I:

:I

1
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'

,., ,··
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UPPCB

UTTAR PRADESH POLLUTION CONTROL BOARD
· TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2.[720764 Email: info@uppcb.com Website: www.uppcb.com

Ref. No : 21148/UPPCB/Ghaziabad(UPPCBRO)/HWM/GHAZIABAD/2023
Dated :23/07/2023

1. . Number of authorization and date ofissue 21148 and 23/07/2023,, t«
2. Reference of application (No. and date) 21399109 and 15/06/2023 .
3. Mr HEERA LAL ofMis RAJPUT INDUSTRIES is hereby granted an authorization based on

the enclosed signed inspecHon report for generation, collection, utilization, storage and
disposal or any other use offuazardous or other wastes or both on the premises situated at A-
77, Roop Nagarln:dustrial Area, Loni,GHAZIABAD.

Details of Authorisation

To,
M/s RAJPUT INDUSTRIES
A-77, Roop Nagar Industrial Area, Loni,GHAZIABAD,201102

S No. Category ofHazardous ;

Authorised mode of disposal Quantity(ton/annum), W.aste, as per the Schedules or recycling or utilization or
I,Il and Ill of these rules co-processing, etc.

~4 Schedule I, Cat-5. I Used or spent Through Recycler/TSDF 0.1 KL/Annumoil .
2 Schedule 1, Cai-35.3 chemical , Through TSDF 2 Ton/Anhui'' 'sludge from waste water .

treatment

1 #?t , ff'?; Tehsil :Loni
! District :GHAZIABAD
I
t
G • . ' • t
Sub :- Authorisation issued under the.provisions ofHazar,dous and Other Wastes (Management and
J;ransboundaryMovement) Rules, 2016 ·

1. The authorization shall be vlid for aperiod hf 22/01/2028 from the date ofissue ofthis letter
I

2. The authorization. is subject to the following general and specific conditions(please specify
any conditions that need to be imposed over and above,general conditions,ifany) .

General Cortditio:hs dfAuthorization - 1 {

1. The authorised person shall' comply with the provisions of the Environment (Protection Act,
1986, and the rules made thereunder . . - -+ • .•• •

'•2. ' The authorisation or its renewal shall be produced for inspection atthe request ofan officer
authorised by the State P~llution Board . :

3. The person authorized sallynot rent, _lend, sell, transfer or otherwise transport the-hazarcl.ous
and other wastes except w;ha,t ~s pemutted through this authonzat10n . · '

4. Any unauthorized change inipersonnel, equipment or-working conditions as:mentioned in the·
application by the person authorized shallconstitute a breach ofhis auphorisation .) . 1 .- ! .

''• J
I I

i

i ks
#
i

• I

l I
I

I
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The person authorised shaij. implement Emergency Response Procedµre (ERP) for whichthis
authorisation is: being granted: considering allsitespecific possiblescenarios such as· spillages,
leakages, file etc. and their possible imp~cts and also carry outmock drill in this regard at
regular interval oftime . ·· ·
The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabil,ities for Environmental Damages due to
Handling and Disposal off.(azardous Waste and penalty.
It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the fa9ility . .
The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and i's clean-up operation. . ,
The recordof consumption and fate· oft1ie imported hazardous and other wastes shall be
maintained .

The hazardous and other waste which gets generated during recycling or reuse·or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific qonditions of authorisation .
The importer or exporter shall bear the cost of Import or export andmitigation of damages if
any ,
An application for the renewal of an authorisation shall be made as laid down under these
Rules, ,
Any other conditions for compliance as per the Guidelines issued by the Ministry of .
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.,

Annual return shallbe filed by June 30th for the period ensuring 31st March of the year .
The Unitwill file the renewal application at least 2 months prior to the expiry of this Order.

5.

6.

11.

12.

13.

7.

8.

9.

10.

14.
15.

i{
i
l
i B Specific Conditions ofAuthorization
i:· i: I •

%: ., ;}•
rttii . '! ' . i I ..:i ; ; (
! 1- The unitwill submit theproof of depositing the ;requisite p110cessing fees of application in a
{month otherwise this authorization will stands automatically cancelled. ; ,--- ,
2- The wastes must be safely colle.cted in lealc proofcontainers and shall be duly marked in a
i manner suitable for:handling, storage and transport and the packaging shall be easily visible and be

i ... ir~J:?le to with stand physical conditions and climatic factors. All hazardous waste containers/bags
!~liall be provided with a general label as given in Forni 8. The 'storage area shottld be at an isolated
jspot in the premises and must be "fenced, covered and duly marked. ' .
f3-:- The fiUthorized persop/agency shall ;ensure that no adverse ipJ.pact on the air, soil and water
; includiµg groundwater takes place due to activities for which authorization hasbeen requested.
Comprehensive' safety rheasures must be followed in handling'ofwastes and fh staffmist be

·#properly trained.·
il .-'. •. . • , , , ~ I

(4~ It is brought to your tlotibe that as per theorder dated 14.11.2003 passed by the Hon'ble Supreme
t<:ourt in W.P. (c) 657 of 1995, no indtjstry covered under Hazardous Waste (M_anagement and
~Handling) Rules, 1'989 (as amended) shall _be allowed to operate without valid authorisation. It is
t also provided hi the sanfe orderthat industries which are notcomplying with the conditions shall

- ; t be allowed to 0perate. Hence in case you fail to apply for authorisation before its expiry or fails4 rQ" comply with conditions ofthe earlier authorisation issued tcf you, closure order shall be issued
tagainst your industry without any further notice. - ·. t + : •

tsi. The applicant must fi[e returns on ptescribed Form 4 alo_ng with a compliance report of this letter.l·,: r ; 1 1 t ,' 1 1 ~ ~l . •, • . y-,, , 11 , ,_ , • t ~r- ,
1
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•Control Board at the earliest along with details ofmitigative and remedial measures taken...

,j. fM7:1_ It is also the mandatoryduty of thejocbupier of industry as -Well as operator ofa'facility to
' develop suitable waste treatment and clisposal f8rcility and the: design of the facility must be
t approved bythe Board! Details along jwith the project report must be sent in this regatd within
'feen days ofreceipt ofthis letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous ·waste already stored along with the

l;Laazardous waste generated at presentjat this TSDF. The proof ofvalid membership ofTSDF along
!with proof ofdisposal of hazardous waste to TSDF shall be sent to U.P. PoUµtion Control Board
i'within three months.
I, 8- The authorisedfperson shall not receive, collect, or store any hazardous waste from any
f unauthorised occupier or generator of!hazardous wastes. In case any hazardous wastes is sold to any

, i ,qther reprocessing unit it must be ensured that such unit is fully complying with environmental
f · , · quirements and has a valid authorisation of the Board.
,9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
£;spillages ofhazardous chemicals, use containers ofhazardous chemicals sueh as flammable,
~ dorros1ve,ie:x:ploswe and toxrn nature lplUSt be safely collected and stored.0Non.;compat1ble wastes
f must be suitably and safely handled. i ; !.

}f-,l~~p- Propo~aLregatdingwasteminimi~ation and reuse of:wastes must be sent) N>etails of any
1 '¥'recovery/ reuse system must be se:p.t within two months. . - '
' J tl- It is within the pow.ers and functiqns of the U.P. PollutionControl Boardto suspend/ cancel the,
f a:Uthorizatiort issued under the Rule- 6'.(2) ofThe Hazardous and Other Wastes {Management and
i Y.ransboundary Movement) Rules, 2016.
1.p.- The stored waste shall not be taken out of the storage area except with the written permission oft . fwTue State Pollution Control Board in this regard.,.
} 13- You are directed to display online data outside the main factory gate with regards to quantity
j and nature ofhazardous chemicals beV1g handled in the plant including waste water and air • •
; elnissions and solid hazardous waste generated within the factory premises. Necessary compliance
should be sent within fifteen .days of receipt of this letter. · . .

'f - It.is the rp.andatory duty ofthe authorised person to comply with the guideline fc,r'Ifransportation
. 1 , ctfhazardous\vaste'in abcordance witli Rule 18 ofThe Hazardous andOther Wastes (Management
: j aln.d Transbmhndary Movement) Rules; 2016. Guidelines in this regard have been issued by Central
1 tJ?bllutfon CoritroUBoard from fune to time.c · · ·· · · · · · ,, · J I i ~ · ·
: (p'1 '?- You are directed to provide the coinplete details regarding the quantity ofhazardous waste

stored in the factory premises within d month. · · · · - ¢'s ..i

\1 :. - You are airected to1provide all hazardous waste generated'in the factory to'any TSDF operating
j r in the state for the treatment arid' q.ispdsal and send the compliance report to the U.P. Pollution

f Control Board at the earliest. } :· 1 • . ·

f1'7- Status report ofhazardous waste stored in premises available storage capacity and future action
.[ plan fdr perrnanetlt safe disposal ofhazardous waste shall be submitted withinonemonth.

# - Ground water}monitoring report ofpremises shall be submitted within onehnonth.
1

9- Industry Will follow the various p:rlovisions ofthe Hazardous and Other Wastes (Management
f ahd Transbouhdaiy Movemelit) Rules! 2016. ± i: : 1 VIVEK Dlgltallyslgi, ed . , .

1,,- t- · +, 1 •••• ... ·srwas#o ·jg" as t )
: . ' • • ; I • • I . ' ' J ,, ' ROY' oreaoaz» ·(' U uorze Igna1ory
1·. i • l i 't i ·.1sssg 2; i'
'

+ ," .. lurrA rRADrs Po»LurroN coNrrotoARD
t1 1 7+ # #

t±
:r
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f Copy to: To the Regiotial Officer, LI.A.Pollution Control Board,Ghaziabad forinformationandt . . . . .

25

l necessary action : .
J . f :..;l
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about:blank

GROUND WATER DEPARTMENT
, (Na~amtGange & Rural WatefSiipply Departmen~) --
! Ministry Qf.Jq[Shakti '
. Government of UttarPradesh,

f. ' . I' '

27

#4.
· · !P: ·· For~ 8 {C)
fl: '· [See Rµle 8(1 )] .
l:j:. AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
EXISTING WELL FOR INDUSTRIAL/ COMMERCIALI INFRASTRUCTURAL OR BULK
11r11 l us1pR oF GRouNo WATER _}r: •
i!H: [Unqer Seftion 14 ofthe Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

fi-1 ~ AUTHORIZATION/ NO-OBJECTION CERtlFICATE NO: NOC039033
£

, . . VALID FROM 29/05/2023 T0 28/05/2028 . ,
{U1s19(1) ofjthe1uttar Prades,h'Ground Water Management and Regulatio'nfAct, 2019}
' 1 I . t

•.. I
I
#

d)me ofthe Owner
·

HEERA LAL

, , • I

RAJPUT
INDUSTRIES

GZBD0423NIN0588

j Download,

+-I LONI
L .. -

. LONI···

5.00

'I

"

Municipality/Corporation Yes

Maximum Allowable

- - •- - · · ¾ · • -·----'7-------- -- ----
' H.P. of the Pump : 5.00
i {- ·-·-
; Rate ofWithdra".VaJ ! 11.00
(m?Ir.) '

08/10/2012

. I

··•·• ··-···- ----· - --•-, ···:':.
·; Block

l i I
: Depth oftlieWell {In : 60.00
j meter) , ;-t·..,~------·•..; ... ....,.... , __~-------""1--~.-- ---- ., ..... -
: Assembly Siz,.e(for Tube ·
Well) · !

PROPRIETOR

04/10/2012
I

, Tube Well/Boring
~ I

t

, : Ghaziabad
! ' ·• . ' ; - ,.

' PLOT NO.-A-77, KHASRA NO.-1477/2

Company Name
$q;:ftcpT";fl+f

panyAddress: . A-TT, ROOPNAGAR INDUSTRIALAREA,LONI,GZB , · !, .. Authorization !.eJ:tef ~
q,fl@T ·

1 I , . nfrsrw; t {}
i ' ' ' ' ,, . ' , ''

ess of the Applicant· . A-77, Roop Nagar lndustl-lal Area, Loni, Distt- Ghaziabad 1 • · · Application No.
- '·-· ,.,, ➔· ...... , ---···-·------ -------· ·-

ofSubmission , : 03/11/2022 Specimen Signature

ignation

·•, . / I j. '
icularofthe J:xistipg Well and Pumping Device

• I

e of
;,1,,. ~truction/Sinking of
tHJweu'{':' . .(, .

±#.,· ;

'ofWell

a ·- • - ••

ation Particularsr
pistrict
~--· '
:Plot No./Khasra No: ·r ,

l t .

·- •--- -""\"·· ··----1-'""-r- .. -- .., .. .._.., •..• ··----f-•--·
.uj:pose ofwell • i Industrialj:, i · I '~-_;: -, /

skater Position (For Tue;we)
~- ' '··- •,- ··-··. ·-

-r" e of Pump Used ! Subm13rslble
i.- 1 ­

tional Pevice !: Electrib Motor
' I±, ?I. 1 , •• . . --$Pgfef Energization (tn cade of EIeetrte Pump)&a +.NJ~i9111umAllowable Rate 11.00

-ix+ta.1 t.3n..-1.
@,·?
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31900.00Recharge Required

about:blank

anoo

15950.00

Ground Water:

1/16/24, 9:53AM

Maximum Allowable
~ ., Annual Extraction of3±

±
J
I
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DWLR with Telemetry

0

i _, }-

Monitiring Mechanism
' }

Manual

00

about:blank

No.of p1ezoineters required

< 10

i
Quantum of Ground water wlthdr:awaf (cum/day)S.No

This No-Objeclionlcertificate authorizes the owher applicant (user) to sink a well In the location specified at SI. (2) for extraction of
ground water at a rate notexceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as'shown at SI. (3k) and is valid subjectto the observance of the conditions stated overleaf.

,, i
2 11 - 50 ' 1 1 0

3 _[~- --· :··so~soo ~ f ~·-·=-~-=-t ······-·1- -·-•··~·----o ···----·1

4 . _ _ >500 l · -. , 2..-. 2
a Jhemeasuring frequency should be monthlyjand accuray ofmeasurement should be up to cm. thereported measurement should.be

given in meter tfpto two 'decimal. 1 ·

o For measurement ofwaler level sounder or ~utomatlc water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for acduracy.

o The measurement bfwater level in piezometbrshiould'be taken, inly after the pumping from the surroundihgtube wells has been. s
stopped!for about four to six hours. ±: :1

s All the detalls regardingcoordinates, reduced level (with respect to mean' level), depth, zone taped and\assembty lowered should,be
provided for brirfging the piezometer into the lHydrograph Monitoring System for GroundWater Oepartroent; Ulttar Pradesh, andfor its

· i
1

• Holder of this NOC Is hereby directed to assure annual recharge of31900.00 cubic meter, as specified under the application form within
the given time period.

, GENERAL CONDITIONS:
(·' .·1.

[

?"ptezometer ls a borewell /tubewel used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring _
i.;( ]?qUipment. It is also used to take water sample for water quality testing when ever needed. General guidelines!forilnitailaticin of plezoineters :
j'are as fdildws: ]
a i

!
o The piezometerjis to be installed/constructed at the minimum of50 m distance frotn the pumping.Well through which ground water is:

. being withdrawq. The diameter of the piezoriteter should be about4" to 6".
<1 :fhe depth of the piezometer should be,same as Is case ofthe:pumping well from-which ground water is being abstracted. If, more

lhan one piezometers are installed the secorjd piezometer should monitor the sh9liow ,ground watl;lr regim.e.,ft will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type, ofwater level monitoring mechanism shall be as per below table:

. ,: · Holder of this NOC is hereby directed to fill from 1 (A) for registering his/her well within 90 days as mentioned In application form shall only
,iffstarted after regjstration of his/her NOC, ,
t'•bln case of any change of ownership of the proposedwell, fresh authorization has to be obtained.Ji: ,All Users abstracting ground water in excess of 100 m3/d shall be required to submit Impact assessment report prepared by an accredited
l,; jConsullant from CGWAand National Accreditation Bpard for Education and Training (NABET). The report shotild highlight environmental risks!/L . .
~,tf~nd proposed management strategies to overcome any significant environmental issues such as ground water level decline, land subsidence
~)[;'etc.within threemonthJ ofcompletion of the same to Ground Water Department Uttar Pradesh. The list of accredited Individuals/ Institutions
% iljs available on the official web-portal of CGWA.

or the purpose ofmeasuring and recording the qua;ntity of ground water extracted, every said user shall affix digitalwater flow meters , , ' ·
conforrning to BIS/ IS standards) having telemetry system in the abstraction structure; which record rate and quantum of extraction, at outlet '
f pumping devices and it shall 'be presumed that th~ quantity recorded by the meter has been extracted by the sald user, until the contrary is

•< .~proved. 'The rate of extraction of groundwater from the wel shall not exceed to the redorded rate from water meters}' '
gigThe concernedAuthority reserves the right to stop erraclion of ground water from the well due to quality hazards orany other reasons, if the'f,i :'.situation so demands . . ·
~/ "Jn case of any change of ownership of the existing Well, fresh registration has to be obtained.
1. , .No change of location, design, rate ofwithdrawal am;I pumping device in respect of the existing well of this certificate shall be made without

rior permission of the CompetentAuthority. Any deviation In this regard shall lead to cancellation of this registration
"· , n case, any of the particulars I Information furnished by the applicant In his application for issuance of this registration is found to be incorrectII ifuring verification at any subsequent stage , this registration is llable for cancellatlon.

J;iUll1e Celilificate ofAuthorization/: NOC shall be valid for'a period offive years froni the date of issue. The applicant shall have to apply for
IJ!:frenewarthrough ·a freshlapplication, at least ninety days prior to expiry of Its validity.
i•;! ]Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
f): pf piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made

vailable to this c;,ffice on monthly basis
uidellhes for Installation of Piezometers and their Monitoring

i
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